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(e) if not, the reasons therefor?

The Minister of Finance (Shri Mer-
arji Desai): (a) 21.

(b) 18.

(c) Nil

(d) Nil

(e) The priority category candi-
dates, including the retrencheg em-
ployees of the Rehabilitation Depart-
ment, are eligible tp be considered
for appointment only against the
direct recruitment quota. 3 vacancies
were available for direct recruits and
the same were filled by appointment
of Scheduled Caste candidates ag the
posts were reserved for them.
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Income of Companies

2673. Shri H. N. Mukerjee; Will the
Minister of Finance be pleased to
state:

(a) the total assessed income of
companies in India from 1953-54 to
1961-82 to be shown year-wise;

(b) the total amount of tax paid
including tax on dividends to share-
holders from year to year; and

(c) fhe total income of the said
companies after tax payment year'-
wise? )
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The Minister of Finance (Shri Mor-
arji Desai): (a) to (c). The required
information is given in the statemeng
laid on the Table of the House
[Placed in the Library, see No. LT-
1281|63].

12.07 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

“l am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitling held on Wednesday,
the 24th April, 1963, adopted the
following motion coacurring in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven members
from the Rajya Sabha to the Pub-
lic Accounts Committee for the
period commencing on the 1st
May, 1963 and ending on the 30th
Apru,,, 1964: —

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven mem-
bers from the Rajya Sabha to
associate with the Committee
on Public Accounts of the Lok
Sabha for the period commen-
cing on the 1st May, 1883 and
ending on the 30th April, 1964
and do proceed to elect, in such
manner as the Chairman may
direct, seven members from
among the members of the
House to serve on the said
Committee.”

2. I am further to irform the Lok
Sabha that at the sitting of the Rajya
Sabha held on Wednesday, the 1st
May, 1963, the Chairman declared
the following members of the Rajya
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Babha to be duly elecled to the said
Committee:—
(1) Shrimati K. Bharathi;
(2) Shri Nawab Singh Chauhan;
(3) Shrimati Maya Devi Chet-
try;
(4) Shri B. D Khobaragade;
(5) Shri Daayabhai V. Patel;
(6) Shri B. D. Iatil; and
(7) Shri Sadig AlL

COMMITTEE ON GOVERNMENT
ASSURANCES

Fmst REPORT

Shri Balakrishman (Koilpatti): 1
beg to present the First Report of the
Committee on Goveriuuent Aasuran-
oes,

12.08 hrs

TERMINATION OF SUSPENSION
OF MEMBER—Contd.

Mr Speaker: Further consideration
of the following motion moved by
Shri Ramchandra Vithal Bade on th2
1st May, 1963 namely:—.

“That the order of suspension
made against Shri Hukam Chand
Kachwai by resolution of this
House adopted on the 13th April,
1963, be terminated.”

Shri Kapur Singh (Ludhiana): May
I rise to support this motion?

I suppor{ this motion on three
grounds. The first ground is that the
Mover of the Motion has formally
expressed the regret of the whole
party, the group to which the sus-
pended Member belongs, over what
happened that day,

The second ground is that the
Member concerned himself, immedi-
ately after the unfortunate incident,
came to you in the Chamber and not
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of Member

only expressed his regret, but also

admitted that he felt that what he

had done was wrong, and that he did

it  under excitement of the moment

and not in any premeditated manner,

The third ground on which I sup-
port this motion is that in his letter
to you, which he has written after a
lapse of some time and after calm
consideration of the whole affair, he
has reiterated hig previoug position
that he acted in unpremeditated ex-
citement and that on a reconsidera-
tion of the matter he is genuinely
sorry about it.

Now, the question will arise whe-
ther either these grounds together or
the letter of the Member which is now
before the House, constitute  suffi-
cient amends for revoking the dis-
pleasure which the House has in-
flicted upon him,

In the letter which the hon, Mem-
ber has written to you, the crucial
phrase is mujhe khed hai. We have to
see whether this phrase makes guffi-
cient amends or not for accepting the
motion which is before the House.
This phrase mujhe khed hai, if it is
properly and logically analysed,
means three things. It may mean
that after dispassionately and care-
fully examining the whole ‘matter I
have come to the conclusion that I
acted wrongly, and further, I publicly
admit the error of action, It is a form
of apology, Another interpretation ia:
after a great deal of dispassionate re-
consideration of my conduct I have
come to the conclusion that I acted
wrongly but I do not owe any apology
to anyone. That position also might
be taken There is a third inter-
pretation: T have now gone over what
I did that day: I admit that what I
did was wrong and I also concede that
an apology is due but I am reluctant
to make an apology not because an
apology is not due but because the
demand for apology seems to stem out
of extraneoug considerations to which
I am not prepared to submit, As far
ag I can see these are the three inter-
pretations of this phrase,



